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Tentiral ﬁdministrative Tribunal
Principal Bench

0.4. NO.215/2003
New Delhi'this the 19th dav of November. 2003

Han*ble Shri V.K. Majotra. vice~Chairman (&)
Hon’ble Shri Bharat Bhushan. Member (I

Har Narain Meena
son of Late Shiri Deo Bux Meena
Wworkina as 0ffice Supdt. GR.I.
stores Branch. Headauarters Office.
Marthern Railwav. Baroda House.
New Delhi 110 00L.
-applicant
(Bv Advocate: Shri M.L. Sharmal

Yersus

1. Union of India throuah
The Chairman. Railway Board
The Principal Secretary to
Gavernment of India.
Ministrvy of Railwavs.
Rail Bhawan. New Delhi-Ol.

2. The General Manager.

Northern Railwav.

Baroda House. New Delhi. -
%, Shri Kailash Chand Meena.

Office Supdt. Gr. I. Northern Railwav.

Stores Branch. Headauarters Office.

Baroda House, New Delhi-~-Ol.

wRespondents
(By Advocate: Shri Shailendra Tiwary and
Shri U. Srivastava)

ORDER (Oral)

Hon’ble Shri V.K. Majotra. Vice-Chairman (A}

arievance of the applicant is that while

S he Government s instructions.respondents were

requ1réa - to fill up 8 posts of Chief Office
Superintendent {Annexure A-4 dated 25.2.99) by
adoptiha” the modified procedure <‘R,B“E, No.27/9%
_Ainhnexure A-5 dated 17.2.1999). thouah the post

remained classified as selection Dost,as a one time

V% MEASUTE Resoondents have - proceeded to emncanel



respondent No.3 Shri Kailash Chand Meena(ST) who was
junior to the applicant. While the applicant was at
%1 No.3l. . respondents No.3 was at Sl No.461 in  the
senioritvy list. Learned counsel pointed out that
applicant had made representation {annexure A-6) dated
14.1.200%. which has remained unactioned at the hands

af the respondents.

2. on the other hand. 1earned counsel for

official repspondents stated that while the

representation was made by the applicant on 14.1.20035. -

he rushed to the court throuah this 0A on 27.1.2003
without affordina a reasonable peiriod to the

Government to respond to applicant’s representation.

3. Both sides aareed that applicant’s

representation should be decided by A& detailed

spaeakina order. accordinaly. this DA is disposed of -

directinag the respondents to decide applicant’s
representation (Annexure A-6) dated 14.1.2003 within a
period of two months from today by passing a detailed

speaking  order. on remainina aaarieved. applicant

_shall have libertv.

fBharat Bhushan) {(V.K. Majotra)
Member (J) vice~Chairman (A)
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